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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

ApplicationNo.C/ 	 of 2OO 

Applant(s...c ..... 	 Respondent (s) 	. &.. 

Advocate 	 Advocate 
for Applicant (S)..( 	Ja 	for Respondent(s) 

NOTES OF THE REGISTRY I 	ORDERS OF THE TRIBUNAL 

r 

Registr 

09,03.2006 

Applicant, who is continuing as a Good 

uard aL kafadeep, has been. granted promotion as 

Goods Guard under ArniexureAJ4 dited09,02.2006. A 

the said promotion order, he has been asked to join the 

promotional post at Palasa. Being aggrieved by his posting 

at PaIasa) the Applicant has flied a representation to the Sr. 

Divisional Operatibns Manager of Khurda Road Rail.wa 

Division of Ea C i4 a1wa: undir Anncxrc - AI 

(lated 2602 

ileard Mr. B i)a.sh. Ld. Coun 	p 

:ant and 4r. R.C.Rath, Ld Staiidin 
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Notes of the .Registry [ 	 Orders of the Tribunal 

ir uie 1(aivavs on wilon a cupv o ii 	. A. tiid unr 

'ection 19 of the Administrative Tribunals Act, 1985 has 

ready been served and perused the materials placed on 

record. It appears, Ulk, Applicant has got more genuine 

fficuities at his nufiy, His children ire prosecuting 

-tudies at Cuttack and his old ailing parents are there with 

him. In the said premises, his transfer to outside Oiisa 

may put him in difficulties. The Ld. Counsel for the 

Applicant has pointed out, in course of hearing, that post of 

Sr. Goods Guards are available vacant at Paradeep and also 

at Cuttack and Khurda Road. Who will be posted where in 

a Government service is subject to exclusive discretion of 

the competent. authorities. since the Applicant has. 

represented• to the authorities ventilating his grievances; 

this O.A.is hereby disposed of with direction to the 

kespondents to look to the grieVances of the Applicant and 

crant him necessiary relief by end of March, 2006. 

VV ith. 	tile 	JIOtI ' IJLI 	JLY'.. 	1i 	Jfl. 

direction, this O.A. stands disposed of at admission stage. 

Cntil a decision is taken on the representaion.ihc. 

AP1)llCa.1it need be aiowed 	'( pnr' 

4 WTAU copies 

k t;:pd it 	aioiig with copies of the Origir: 

Appiication, at the cost of the Applicant. '.Mr. Dash, t. 

Counsel appearing for the Applicant undertakes to di 

the required postages for issuance of copies to Respor.. 

Nos. 1 and S and by one set of Special Messenger' 

Res1 nr:  
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rr 	ij 	 iIii 	c1ion to th 

edcik 

ee copies of this order he also supplied to 

r. L Dan, Ld. Counsel appearingfor the Applican: 

R C Rith. Ld Staidin Coiinsel for t1ealiw 
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